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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH SITTING AT NEW DELHI 

ORIGINAL APPLICATION NO. 241 OF 2021 

 

IN THE MATTER OF: 

RAJA MUZAFFAR BHAT        …APPLICANT 

VERSUS 

 

UNION OF INDIA AND OTHERS.                                                 …RESPONDENTS 

 

RESPONSE TO THE COMPLIANCE REPORT DATED 10.12.2025 OF THE 

COMMISSIONER/SECRETARY, GOVERNMENT FOREST, ECOLOGY & 

ENVIRONMENT DEPARTMENT, UT OF JAMMU & KASHMIR. 

MOST RESPECTFULLY SHOWETH: 

1. That by order dated 25.09.2025, this Hon’ble Tribunal has specifically directed to 

file an Affidavit disclosing the timeline for completing the work of construction of 

STPs and its commissioning. 

2. In this regard, the Commissioner/Secretary, Government Forest, Ecology & 

Environment Department, UT of Jammu & Kashmir has filed a Compliance Report 

dated 10.12.2025 providing details of fresh timelines for completing the work of 

construction of STPs. The Applicant herein is making following response/objections 

to the Compliance Report. 

RESPOSE TO COMPLIANCE REPORT DATED 10.12.2025: 

I. FAILURE TO INSTALL AND COMMISSION MODULAR STPS DESPITE 

RECOMMENDATION OF THE JOINT COMMITTEE AS A SHORT-TERM 

PLAN: 

3. The Compliance Report dated 10.12.2025 filed by Commissioner/Secretary, 

Government Forest, Ecology & Environment Department, Union Territory of 

Jammu & Kashmir in Para 2 at Page 986 states that the timeline fixed for the 

completion of installation of STPs for Doodhganga Phase I is July, 2028, 
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Doodhganga Phase II is July, 2028 and for Budgam is December, 2027. This clearly 

means that till 2028 all the sewage effluents will be dumped as it is from the 13 

dewatering pumping stations into River Doodhganga. It is pertinent to note that 

even after a passage of 5 long years from filing the present case, the discharge is 

persistent.  

4. In this regard it is significant to note that the earlier Action Taken Report by the 

Joint Committee dated 14.01.2022 on Page No. 3 of Para A under the head 

‘Sewage Treatment’ states that there is total 13 dewatering pumping stations 

where the Srinagar Municipal Corporation is flushing 16.36 MLD waste water from 

into Doodh Ganga. It has been proposed to construct modular sewage treatment 

plants for treatment of untreated sewage coming out from these dewatering 

stations. The Applicant herein submits that as per the Joint Committee Report 

recommendations were made with regard to the formulation of Short-Term and 

Long-Term Action Plan to be prepared by the respective Departments, responsible 

agencies for sewage management. It also stated that DPRs will be ready by 

31.03.2022 and modular STPs will be commissioned in 18 months. That the as a 

short-term action plan, the Committee recommended the installation of Modular 

STPs, however, till date no necessary action has been taken with regard to the 

compliance on the installation of Modular STPs and the discharge of sewerage into 

the Doodh Ganga is still persistent in complete violation of the orders of this 

Hon’ble Tribunal. The Report dated 10.12.2025 is silent on the short-term action 

plan recommended by the Joint Committee in its earlier Report dated 14.01.2022, 

particularly with regard to the installation of Modular STPs. This omission strongly 

suggests that, until the proposed STPs are installed and commissioned, which is 

now projected to extend until 2028, all untreated effluents will continue to be 

discharged into the Doodh Ganga. The failure to address or implement the 

recommended interim measure of installing Modular STPs indicates that the Joint 

Committee’s short-term remedial plan has been entirely disregarded, thereby 

allowing ongoing environmental degradation in Doodhganga. 
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RESUMPTION OF ILLEGAL MINIG IN DOODGHGANGA IN VIOLATION OF THE 

ORDERS OF THIS HON’BLE TRIBUNAL:  

5. It is respectfully submitted that the Compliance Report dated 10.12.2025, at Para 

iii (Page 9), states that the Department of Geology and Mining has been taking 

strict action against instances of illegal mining in and around Doodhganga. In 

support of this assertion, the Respondent has annexed screenshots of the 

Applicant’s Twitter posts, wherein the Applicant had shared images from 6th July, 

2023 highlighting the improvement in Doodhganga following the stoppage of 

illegal riverbed mining. In this regard, the Applicant submits that the illegal 

riverbed mining had again resumed in river Doodhganga in 2025 despite specific 

directions of this Hon’ble Tribunal. It is pertinent to note that the mining 

department in violation of the orders of this Hon’ble Tribunal started issuing Short 

Term Permits and Disposal Permits again thereby allowing illegal mining in River 

Doodhganga.  

Copy of the image taken by the Applicant on 21.10.2025 shows usage of JCBs in 

the river Doodhganga for illegal mining in violation of the Hon’ble Tribunal’s order 

is annexed herewith as ANNEXURE A/1. 

6. The Applicant herein submit that despite the earlier orders of this Hon’ble Tribunal 

whereby compensation was imposed for conducting illegal riverbed mining in 

Doodhganga, the Mining Department once again for the resumption of mining 

wrote a letter dated 06.10.2025 to the Fisheries Department of Budgam in an area 

officially designated as a trout fish beat under the Fisheries Department thereby 

stating that the said work involves lifting of 1200 cums of GSB from Doodhganga. 

Copy of the letter dated 06.10.2025 from Mining Department to Fisheries 

Department of Budgam is annexed herewith as ANNEXURE A/2. 

7. In this regard, the Fisheries Department, Budgam, vide letter dated 21.10.2025, 

addressed to the Mining Department, specifically requested that immediate 

directions be issued to halt the illegal extraction and transportation of minerals, 

failing which the conditional No Objection Certificate (NOC) granted earlier would 

be cancelled forthwith. 
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Copy of the letter dated 21.10.2025 from Fisheries Department of Budgam to 

Mining Department is annexed herewith as ANNEXURE A/3. 

8. It is submitted that the resumption of illegal riverbed mining in the Doodh Ganga 

stream at Kralwari Borwah village, Chadoora, Budgam has resulted in grave and 

far-reaching consequences. Large-scale extraction of muck and gravel has been 

carried out with the use of heavy machinery, including JCBs, in an area officially 

designated as a trout fish beat under the Fisheries Department, and that too during 

night hours. 

9. It is further submitted that multiple canals had been created within the 

Doodhganga River channel. Owing to the illegal mining and excessive dredging, 

the natural flow regime of the river has been severely altered, leading to a 

significant increase in flow velocity during the monsoon season. This, in turn, 

generated excessive hydraulic pressure within the canals and accelerated scouring 

around the foundation of the main bridge at Chadoora, thereby seriously affecting 

the residents of the area. Furthermore, the indiscriminate and non-uniform 

removal of riverbed material, particularly around the Chadoora Bridge, has caused 

uneven scouring, resulting in lateral tilting of the pier and consequent loss of 

effective bearing area, thereby compromising the structural stability of the bridge. 

10. That in this regard, the Applicant herein has raised a complaint to the J&K PCC 

alleging the resumption of the illegal mining in river Doodhganga and its 

implication upon the ecology and the people of Chadoora. Thereafter, the J&K PCC 

issued directions to immediately stop the illegal mining.  

11. It is pertinent to note that the National Institute of Technology, Srinagar has 

conducted an inspection in this regard. The Inspection Report dated 29.01.2026 

categorically records that there has been massive amount of dredging in the River 

Doodhganga. The observations of the NIT, Srinagar are hereby reproduced: 

“After a detailed inspection, the observations made by the visitng faculty team 

are provided hereunder: 

1. There has been extensive dredging in the stream surrounding the 

bridge, which has accelerated the scouring around piers P2 and 

P3. 
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2. The foundation of the pier P3, which supports a steel-girder span on one 

side and an RC girder span on the other side, is exposed, and a significant 

amount of the bed material below the foundation is scoured. The non-

uniform scouring of the riverbed material around pier P3 has 

resulted in tilting of the pier in both lateral directions and loss of 

bearing area. 

3. Much of the approximately 70m width of the river near the bridge site is 

occupied by encroachments, and the normal flow width has reduced to 

roughly 15m. 

4. The foundations of piers P3 and P2 have been exposed due to the 

dredging of the riverbed material. The material at the current 

foundation level consists of a boulders and gravels mixed with 

small amount of sand and clay. The dredging and washing away of 

this fine matrix have caused settlement and a loss of contact area 

for the foundation.” 

 

12. Thus, the observations made in the Report based on the site inspection, clearly 

shows that massive and extensive amount of dredging has been done in the 

Doodhganga River as a result of which the main Chadoora bridge is severely 

affected resulting to loss of connectivity. 

Copy of the Inspection Report by National Institute of Technology, Srinagar dated 

29.01.2026 is annexed herewith as ANNEXURE A/4. 

13. Thus, the Applicant herein humbly prays that this Hon’ble Tribunal may be pleased 

to take necessary action as it may deem fit based on the above facts, 

circumstances and submissions. 

 

THROUGH 

    

RAHUL CHOUDHARY    KAUSTAV DHAR 

ADVOCATES 
N-73, LOWER GROUND FLOOR,  

GREATER KAILASH-I 
NEW DELHI-110048 

MOBILE NO: 9312407881 
Email: litigation@dclawchambers.com  

PLACE: NEW DELHI 

DATE: 28.02.2026 

5

Counsel for the Applicant

1003

mailto:litigation@dclawchambers.com


61004



ANNEXURE A/1 

 

COPY OF THE IMAGE TAKEN BY THE APPLICANT ON 21.10.2025 SHOWS USAGE 

OF JCBS IN THE RIVER DOODHGANGA FOR ILLEGAL MINING IN VIOLATION 

OF THE HON’BLE TRIBUNAL’S ORDER: 
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Litigation . <litigation@dclawchambers.com>

Copy of Response to the Compliance Report dated 10.12.2025 on behalf of the
Applicant in OA No. 241 of 2021 - Raja Muzaffar Bhat v. Union of India & Ors.
1 message

Litigation . <litigation@dclawchambers.com> Sat, Feb 28, 2026 at 2:46 PM
To: Gautam Singh <gautamsinghh.ind@gmail.com>, Balendu Shekhar <balendushekhar@gmail.com>, Advocate Raj Kumar
<advrajkumar@gmail.com>, membersecretaryjkspcb@gmail.com
Cc: Kol Office <kol_office@dclawchambers.com>

Dear Sir/Madam,

Please find attached-Copy of Response to the Compliance Report dated 10.12.2025 on behalf of the Applicant in OA No.
241 of 2021 - Raja Muzaffar Bhat v. Union of India & Ors.

Thanks & Regards
Counsel for the Applicant
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